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NCT of Delhi & ore. Respondents

3USTICE ASHOK A'GARyAi;

In our judgement, no case is made out for revieu.

Based on findings in disciplinary proceedings conducted against

the applicant, tJti liawu found-thtft the penalty of censure

has been upheld and the OA has tteen dismissed. All that

is sought to be done in the present RA is to reargue the

DA on merits uhich ue are afraid is not the scope and ainbit

of a revieu application. The same is accordingly summarily

dismissed.
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